I¥ THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 MERAB:}\D BENCH

AT HYDERABAD
0.A.N0,1281/93
BETwELN 3

G.Pandu kanga Rao
P.Gopal

Vv.Ratna Bhushan
G.Ashok Reddy
omt,Y . Kannamma
V.Venkateswar kao
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AND

1, Union of India, rep, by its
Secretary to the Department of
TeleCOmmunications, New Delhi,

2. The Chief Generai Maneg:zr, Telecom,,
A,P,Circle, Loorsanchar Bhavan,
Hyderabad,

3. The Telecom District Engineer,
Nalgonda, :

Counsel for the Applicants

Counsel for the ReSpondenté

CORAM :

FHON'BLi S:4.I R.RANGALAJAN 3 MLIBER (ADMN.)

HON'BLE oHEI B,S5, JAI PALAMESHwAR : MEMBLL
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X Oral order as per Hon'ble Shri

Date of Crder:1i.12.96

|
.o Applicants.

.s Respondents,

.. Mr,K,Venkateswara Rao
.e MrrN.V.Raghava Reddy
|

(FupLl) |

Heard Mr.K.,Venkateswara Lao, learned counsel for the

applicants and Mr,W,Satyanarayana for Mr.N.V.Raqhava Reddy,

learned standing counsel for the respondents,

2 There are six applicants in thisiOA, They have prayed

this Tribunal to declare that they are entitled. for attaining

temporary status on completion of a year of serJiCe as R,T.P.

from the date of the&ir recruitment i.,e, from 16,8,84 and fogr
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of
counting/half the part of eight hours a day service after

attaining such deemed temporary status towards qualifying
service for increments, pension and other reliefs,

- 3. The case of the applicanty is that they weée originally
recruited as RTP Telephone Operatoré and they we%e poested in
the respective Stationégffective from 16.8.84 subsequently
they were appointed as regular Telephone Operators in the scale
of Rs.975-1660 with all usual allowances with effect from 9,10,87,
12,9.87, 12.11,87 and 22.12.8§ reSpectivelzgihat Since they have
been discharging duties as regﬁlar Te lephone Operators that
their earliexr servicesas RTP Telephone Operators|from the date
of their initial appointment is not being consid‘red for any
purpose, like payment of P,L.Bonus as qualifying service for
pension etc, and that even casual mazdoors who were conferred
temporary atatus would be entitled for wages at daily rates
applicable to a Group-D official including D.A.,JHRA, and CCa,
increments, leave entitlements bESides'counting Af 50% service
for the purpose of retirement benefits and also ‘roductivity
Linked Bonus, |

4, The respondents have not filed any counter to this 0i,

: 5. Earlier it was directed to post this OA along with

0A,838/93, However the said OA wa® posted on 7,11,96 and it

was decided,

6. The reliefs claimed in this OA are similaf to the relicfs

claimed in 04,838/93. Therefore, we feel proper to give the

same directions given in 0A,838/93 in this OA also,

Te In the result, this OA is also dismissed for the reasons
Stated in 0A.838/93., However this dismissal will not stand in
the way of the applicanty to represent their grievances 1f so
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adviseq}to the concerned departmental authorities and that
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departmental authorities will dispose of that re&re#entation
- | |
in accordance with the rules within [180 days of itsjreceipt.
. ‘ !H i . ’I
o 8. No costs, I
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